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Il THE CENTFAL ADMIWISTRATIVE TPIEUNAL, JAIPUR RENCH

JAIPTUR,

O.A. 213/89 - Date of decicicn: 15.9.94
‘ALL INDIA SHOSHIT KARAMCHZPIS
SANGH & QFPS - Aapplicants
VERSUS. -
UNIGN OF IMNDIA & ORE | + Rezproniznts,
CORAM:

Hon'hle Mr., Mztice D.L, Mzhta, Vice-Chairman

Fon'lhle Ms, Ucgsha Sen, Administrative Member

PER HOMM'PLE MR, JUASTITE I, L. MEHTZ, YICE=ZHAIPMAI:
Mr., J.. aushik culkmits that hie mliznts have

direacted him not to argue this case. This type of

directisn canndt be given and particularly, whenithey

have alrealy moved the court for the withdraval of tn~
Heoeastn,,

case. ) Nz suﬁh applization has heen moved, 1lone present

today.

2. Mr. ¥a 1ehiL gubmitz that fh@ applizants in the

1
said apprlicztinn have challengsd ths provisional
seniority lizt Jdated 25,4,22 (Annerure a-1)., Ths

applicantz cannot challenge the seniority list as it

iz provizional and ohj2otions have been invz;gl They
_,\Ju&~A*h
ist 3fter eonsidering

the ok jectiona, They shMld hiave suabmitted ok jections,.
£

can only chzllenge thz s« n;ﬂrlfj

-

Apzrt from that we wonld lile to mals s speci
referencz that in ths light of the judgmesnt in the cass
of All Tndia Shoshit Varamchari Sangh, w; FEly, Jzipur &
Ors. Vs, Union of India & Ors (0.4, Wo. 795/89, dzcided
today (1 .94), the zeniority list zhould ke refixed

oD dh- pwromnf wh> have entered the highzr graldle earlier

&
shzall be entd

tled o ke senior than the persons who have
zntzrsed the higher grade at a latzsr stzage.

3., In the result, we A rot £find forece in the GJA,
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. ("1..18!1?-4 SEN ) ( D.L. MEHTA )
Aministrative Membayr Vice=Cheairman



